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ESSENTIAL COMMODITIES
(AMENDMENT) BILL

EXTENSION OF TIME FOR PRESENTATION
OF REPORT OF SELECT COMMITTEE
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Languages
(Amdt.) Bill & Res.
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MR. SPEAKER : The question is :

“That the time appointed for the
presentation of the Report of the
Select Committee on the Bill further
to amend the Essential Commodities
Act, 1955, and to continue the Essen-
tial Commodities (Amendment) Act,
1964, for a further period, be ex-
tended upto the 18th December,
1967,

The motion was adopted.

13.03 Hrs.

PONDICHERRY (EXTENSION OF
LAWS) BILL*

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : On behalf of Shri Y. B.
Chavan, I beg to move for leave to
introduce a Bill to extend certain Cen-

tral Acts to the Union territory of
Pondicherry.
MR. SPEAKER : The question is :

“That the leave be granted to intro-
duce a Bill to extend certain Central
Acts to the Union territory of Pondi-
cherry.”

The motion was adopted.

SHRI VIDYA CHARAN SHUKLA:
I introduce 1 the Bill.

13.04 Hrs.

OFFICIAL LANGUAGES (AMEND-
MENT) BILL AND RESOLUTION
RE : OFFICIAL LANGUAGES—
contd.

MR. SPEAKER : The House will
now take up further consideration of
the Official Languages (Amendment)
Bill and the Resolution, Shri Prakash
Vir Shastri to continue his speech.

The Lok Sabha adjourned for

Lunch till Fourteen of the Clock.
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